FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India

ot

Voluntary Li

(Voluntary Pro
FOR THE ATTENTION OF THE STAKEHOLDERS OF SUNTECH CERAMICS PRIVATE LIMITED

1. | Name of Corporate Person

SUNTECH CERAMICS PRIVATE LIMITED

2.| Date of Incorporation of Corporate Person

18/08/1986

3.| Authority Under Which Corporate
Person is Incorporated/Registered

ROC-Delhi

4.| Corporate Identity Number /Limited Liability
Identity Number of Corporate Person

U74899DL1986PTC025142

5.| Address of The Registered Office and
Principal Office of Corporate Person

C-420, Defence Colony, New Delhi,
Delhi-110024

6.| Liquidation Commencement Date In
Respect of Corporate Person

01/10/2024

7.| Name, Address, Email Address And The
Registration Number of The Liquidator

Name : Arvind Kumar

Address : M/s ADR & CO., B-321, Second
Floor, Nehru Ground, NIT, Faridabad, Haryana-
121001

Email Address:caarvindchauhan@gmail.com
Registration No.: IBBI/IPA-001/IP-P01120/2018-
19/11865

8.| Last Date for Submission of Claims

30/10/2024

Notice is hereby given that Suntech Ceramics Private Limited has commenced voluntary liquidation

on 01/10/2024.

The stakeholders of Suntech Ceramics Private Limited are hereby called upon to submit a proof of
their claims, on or before 30/10/2024, to the liquidator at the address mentioned against item 7.
The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

Date : 01.10.2024
Place : Delhi

Sd/-

Arvind Kumar
Registration No.: IBBI/IPA-001/IP-P01120/2018-19/11865
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TATA CAPITAL HOUSING FINANCE LIMITED

Reqd. Office: 1th Floor, Tower A, Peninsula Business Park, Ganpatrao
Kadam Marg, Lower Parel, Mumbai-400013 CIN No.: UsT1390MH200BPLC18T552

DEMAND NOTICE
Under Secion 13 (2} of the Securtisation and Reconstnuction of Fmancial Assats and Enforcement of Secutity
Interest Act, 200 (*Act”| nead with Rule 3 of the Security inerest (Enforcement Rules, 2061 [Rises”)

Whereas the undersigned being the Authorised Cficer of Tala Capital Housing
Finance Limited (TCHFL) under the Act and in exarcize of powers confemed under
Section 13 (12) read with Rule 3 of the Rules already issued detailed Demand Nobce
dated below under Section 13{2) of the Act calling upon the Bormower(s)Co-
Borrower{syGuarantor(s) (all singularly or togather referred to "Obligors™)Lagal
Heir(s)/Legal Representative(s) listed hereunder, to pay the amount mentioned in
thi respective Demand Notice, within 60 days from the date of the respective Natice
as per details given below. Copies of the said Notices are served by Registerad Post
A0, and are avadabda with the undersignad, and the said Obligors)/Legal
Heir(s)/Lega! Representalve(s), may, if they so desire, collect the respective copy
from: the undersigned on any working day dunng normal office hours,

In connection with the above, Notice is hereby given, once again, to the sald
Cbligor{s} /Legal Hedr(s)/Lagal Reprasentativels) to pay to TCHFL, within 60 days
from the date of the respectivie Nobicers, the amount indicated herein below against
their respactive names, together with further interest as detailed below from the
respective dates mentionad below in column (d) Hll he date of payment and / or
realisaton, read with the loan agreement and other documentsiwntings, if any
executad by the sasd Obligon(s). As security for due repayment of the loan, the
following Secured Asset(s) have been mortgaged to TCHFL by the said
Obligor{s) respectively.

1L

TATA

Loan Hame af ObllgonsyLegal Tala! Dutstanding Due Dl af Dernand
Becound Mo Heir{s}Legal Representativa{s) As. 25 on below Dates Motica & NPA Date
TCHHFO3 | Late Mr. Vijay Sharma As on 24/09/2024, an 26-09-2024
51000100 | S'o Mr. Kishori Lal amount of Rs. 11,67,121- &
116242 & | Throwgh his legal Heirs (Hupees Elaven Lakh Sixty 03-00-2024
TCHINO3 | (Borrower) & Sevan Thousand One
99000100 | Mrs. Seema Sharma Hundrad Twenty One Only) is|
230241 | Wio Late Mr. Vijay due and payable by you |

Sharma Co-Borrower/ under the Loan Accounl

Legal Heir & Mr. Sagar No. TCHHF035100010011

Sharma S/o Late Mr. Vijay| 6242 and an amounit of

Sharma - Legal Heir &
Mrs. Divya Sharma
Dvo Late Mr. Vijay
Sharma - Legal Heir &
Mrs. Khushi Sharma
Dig Late My, Vijay
Sharma- Lagal Helr

Rs. 2,38,730/- (Rupaes Two

Lakh Thirty Eight Thousand |

Seven Hundred Thirty Only) |

iz due and payable by you |
under the Loan Account
Mo, TCHIND3990001002

30241 Le. lotaling to
Rs. 14,05.651)- [Rupeas
Fourieen Lakh Fe
Thousand Eight Hundred Filty
One only)

Description of the Securad Assets | Immovable Properties [ Mortgaged Properties:-
All that Piece & Parcels of Residential House bearing No. 970 (New Mo, 20001172}
(Property ID T2C 15420837, Admeasuring 50 5q. Yards, Situated at Ward No. 02, Sunara
Ka Mandir, Mear Choti Mata, Within Lal Dora of Yillage Gurgaon Gaon, Within M.C.
Limit, District Gurugram, (Haryana), along with all commaon amenities mentioned in
Transfer Deed, Boundaries; East- Road, West- House of Ishwar Dayal, North- Rasla
Aam, South- House of 3h. Dayanand.

"with further inlerest, -additional Interest 2l the rate as more particularly slated in
respachve Demand Notices dated mentioned above, mcidental expenses, costs,
charges eic incurred Gl the date of payment andior realization. If the said Obligor(s)
shallfail tomake pavment fo TCHFL as aforesaid, then TCHFL shall proceed agamst the
above Secured Assel(s)! Immovable Propertylies) under Section 13(4) of tha said Act
and the applicable Rules entirely at the risk of the said ObSgons)/Legal Heir{s)! Lega#
Representative|s) as Io the costs and consequances,

The said Obligor{syiLagal Heirs)/Legal Reprasantativels) are prohibited under the said
Act to transfer the aloresaid Secured Asset(simmovable Proparty(ses), whather by
way of 3ale, lease or otherwise without the prior written consent of TCHFL. Any person
who confravenes or abels contravention of lhe provisions of the Acl or Rules made
thareunder shall e [Ezbla for imprsonment andior penalty as provided under the Act.

DATE :- 03-10-2024, 5d’- Authorised Officer
PLACE ;- GURGAON For TATA CAPITAL HOUSING FINANCE LIMITED

FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India
/ {Voluntary Liguidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF SUNTECH CERAMICS PRIVATE LIMITED

N\

N

SUNTECH CERAMICS PRIVATE LIMITED

1. | Hame of Gorpoeale Parsan

Data of Incorporafin of Corporale Person
Aulbiarity Under Which Corporgte
Person ia IncomporatedRegistared

EIELE
ROC-Deli

Ll Pl

=

f,:-;lr[:l.ng'llu !-.1|.="||:’.:,I Murmber Limibed Liztlily | 4 TAARENL1GREPTEOP5 147

Idanlity. Mumber of Corparale Person

5. | Address of Tha Reqgisterad Office ard C-420, Defence Colany, Naw Dalhi,

Principal Office of Comoale Person Dalhi-110024

6. | Liquidaticn Commencement Data n 12024
Respect of Corporate Parson

7| Hame. Address, Email Address And The Mame - Arvind Kumas

Afdress : M ADR & GO, B-321, Second
Flacr, Mahru Grourd. NIT. Fasidabad, Haryana-
121007

Email Address:caarvindchavhan{@gmail.com
Registration Mo IBBIMPA-Q01IP-POT 1 X201 B-
19/11865

Ragistration Number af The Liguidabar

laffidavit to the Registrar of Companies, 4th

SMEC SMFG INDIA CREDIT COMPANY LIMITED

IndiaCredis  (Formerly Fullerton India Credit Company Limited)
mewsgam e Conporate Office: 108h Floar, Offica Ne. 101,102 & 103, 2 North Avenus,
Maker Mazxity, Bardra Kurta Comgles, Bandra{E), Mumibai - 400051

DEMAND NOTICE
UMDER THE PROVISIONS OF THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL
ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, X002 (“the Act") AMD THE
SECURITYINTEREST [ENFORCEMENT} RULES, 2002 {“the Rules”)
Tha urdersignad being the sutharzed oficer of SMFG INDIA CREDNT COMPANY LIMITED (Fformarly
Fultzrton India Credit Company Limided) (SMFG india Credil) under the Acl and in axerciza of
poswers confered under Secion 1312 afthe Act read wigh the Rule 3, Bsued Demand Motice{s) undsar
See 13020 of the Agt, caling upen the folioaing bomowers) 1o repay [he amaint menboned in the
megngctive nalioesl within 6l days rom the dale of recespl af The sasd police. Th ||l||,:.,l:$1yu_:|:'
reastably bofevas that bormowens) ana avoicireg Iha sannce ol ke demand malicals), tharmhone fhe
sarvice of nolice = baing effectad by efimalion and publcation as par Rulas, The conbents. of damand
nodiceds) aregslracted harain below:

Nama of thi Borrowasr(s)

1. LALIT KUMAR
£, SUSHMA KUKRE.JA

'jl

Demand Notice Date and Amount
25TH SEPTEMBER, 2024
RS, 20,04 ,014.051- [RUPEES TWENTY LAKHS FOUR THOUSAND
EIGHT HUNDRED FOURTEEN AND PAISE FIVE GHLY)
(A5 ON 24TH SEFTEMBER, 2024)
Description of immovakbia Properly Morigaged
DWHNER OF THE PROPERTY - MRS. SUSHMA KUKRE J&
PROPERTY DESCRIPTION: HOUSE NO. 404, ADMEASURING 35 50. YDS,, AT SECTOR - 18,
SITUATED [N THE LAYOUT PLAN OF HOUSING BOARD COLONY, FARIDABAD, TEHSH &
DISTRICT FARIDASAD, HARYANA.

Thee beerower|sl e hereby adased 0 comply wilh Be dermand nodas| 2] and oopay |e demand
amcdnt menlionad thensn s herainabowe within 50 days om he dake of this publication logeter
with epplicable inlaresl, adddongl infarasl, bounca chargas, cosi and expanses §l the dale ol
raglizaticn af payment The banroeensh may node that SMFG india Credil i & sscured craditor and tha
Ican facikty evaled by the Boerower{s) is A s=cured debi egainst the immovable property/propartias
baing the secired sase(s] morlgaged by 1he boroweris)

In the ewent borraesans) ere failed fo discharge their liakilisss in full within the slipulated tims, SMFG
Indig Credt shall be enbted to exercse all tha righis under Section 13[4} of thaAct o kake possession of
the secuned assets) ncludng but net Smied o iansfer the same by way of sale or by mvoking any niner
remedyavailable ander e Acl and e Bides themearder ard resiize payment, ShFG Inds Cradil 15
#so ampowered 1o ATTACH ANDIDR SEAL the secuned assells) befars enfarcing b right lo sabe or
trarestar Subssquant b the Sale of the sacured assalis), SMEG dia Cradil a0 has aright lo iniliaba
separate legal proceadings o recover the balance dues, incasa the velua of tha mosgaged propariiss
is ingufficient 1o covar fhe dues payabla bo the SMEG India Cradit This remedy is in sddition and
indzpendant of ak ihe other remadies available (o SMFPGE India Creditunder any othar law

The atiention af the borowes(s) & invited to Section 1348 af the At in respact of fme availabde, fa
redasm the secired esseds and further o Sechion 1313} of the Act whanaby the barmowens) ana
restrainediprohibited from dsposing of or dealing with the secunsd asselis) or ransfemng by way of
sale, lease of heraise (ather than o e ordinary course of Busipess) any of the secureid assesls)
withoul price wriflen cordant of SMFG Indsa Gredil and non-pomgkance silh (ke aboes 15 a0 ollenos
punishable unds: Saclion 259 al the said Aol The copy of the demand nolics is avalabiy wilth b
undersignad and the barowen 5] may, i they 5o dasire, can colec! the same fnam tha undersigned on
any workng day during normal office hours Sdi- Authorised Officer,
Place: Faridabad SMFG INDIA CREDIT COMPANY LIMITED
Date: J-Octobaer- 2024 {formarly Fullerion India Cradit Company Limited)

SMFG INDIA CREDIT COMPANY LIMITED
(Formerly Fullerton India Credit Company Limited)
Corporate Office: 10th Floor, Office No. 101,102 & 103, 2 North Avenue,
Maker Maxity, Bandra Kurla Complex, Bandra (E), Mumbai - 400051

SMFG

DEMAND NOTICE

UNDER THE PROVISIONS OF THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS
AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 (“the Act”) AND THE SECURITY INTEREST
(ENFORCEMENT) RULES, 2002 (“the Rules”)

The undersigned being the authorized officer of SMFG INDIA CREDIT COMPANY LIMITED (formerly
Fullerton India Credit Company Limited) (SMFG India Credit) under the Act and in exercise of powers
conferred under Section 13 (12) of the Act read with the Rule 3, issued Demand Notice(s) under Section 13(2)
of the Act, calling upon the following borrower(s) to repay the amount mentioned in the respective notice(s)
within 60 days from the date of receipt of the said notice. The undersigned reasonably believes that borrower(s)
is/are avoiding the service of the demand notice(s), therefore the service of notice is being effected by affixation
and publication as per Rules. The contents of demand notice(s) are extracted herein below:

Name of the Borrower(s)/ {Demand Notice Date Description of Immovable property

Legal Heir(s). Amount mortgaged
1. JEET SINGH SWEET |25th September,|1) OWNER OF THE PROPERTY — JASWANT KAUR W/O SH.
SHOP 2024 JEET SINGH.
2. JEET SINGH RS. 20,39,286.19/-[PROPERTY DESCRIPTION: - HOUSE NO. B-IX-415/1,

[Rupees Twenty
Lakhs Thirty-nine
Thousand Two
Hundred Eighty-six
And Paise
Nineteen Only]

As on 19th
September, 2024

MEASURING 40 SQ. YARDS, SITUATED AT MOHALLABAJRIA
NEAR GULCHAMAN GALI, THE, & DISTT. LUDHIANA.
BOUNDARIES - EAST: CHANDER MOHAN adm22' , WEST:
STREET ADM 21", NORTH: STREET ADM 20'6” , SOUTH:
STREETADM 13'6”

2) OWNER OF THE PROPERTY- JEET SINGH S/O LAL SINGH
PROPERTY DESCRIPTION: HOUSE NO. B-I1X-415,
MEASURING 35 SQ. YARD, SITUATED AT SHEHAR
LUDHIANA, ABADIKNOWN AS MOHALLABAJRIA, THE.AND
DISTT. LUDHIANA, BOUNDRIES : EAST: JOGASINGH, WEST:
JEETSINGH,NORTH: STREET, SOUTH:STREET.

3. JASWANT KAUR
4. GURPREET SINGH
5. GURJOT SINGH

The borrower(s) are hereby advised to comply with the demand notice(s) and to pay the demand amount mentioned |

therein and hereinabove within 60 days from the date of this publication together with applicable interest, additional
interest, bounce charges, cost and expenses till the date of realization of payment. The borrower(s) may note that
SMFG India Creditis a secured creditor and the loan facility availed by the Borrower(s) is a secured debt against the
immovable property/properties being the secured asset(s) mortgaged by the borrower (s).

In the event borrower(s) are failed to discharge their liabilities in full within the stipulated time, SMFG India Credit
shall be entitled to exercise all the rights under Section 13(4) of the Act to take possession of the secured asset(s)
including but not limited to transfer the same by way of sale or by invoking any other remedy available under the Act
and the Rules thereunder and realize payment. SMFG India Credit is also empowered to ATTACH AND/OR SEAL
the secured asset(s) before enforcing the right to sale or transfer. Subsequent to the Sale of the secured assef(s),
SMFG India Credit also has a right to initiate separate legal proceedings to recover the balance dues, in case the
value of the mortgaged properties is insufficient to cover the dues payable to the SMFG India Credit. This remedy is
inaddition and independent of all the other remedies available to SMFG India Credit under any other law.

The attention of the borrower(s) is invited to Section 13(8) of the Act, in respect of time available, to redeem the
secured assets and further to Section 13(13) of the Act, whereby the borrower(s) are restrained/prohibited from
disposing of or dealing with the secured asset(s) or transferring by way of sale, lease or otherwise (other thanin the
ordinary course of business) any of the secured asset(s), without prior written consent of SMFG India Credit and
non-compliance with the above is an offence punishable under Section 29 of the said Act. The copy of the demand
notice is available with the undersigned and the borrower(s) may; if they so desire, can collect the same from the
undersigned on any working day during normal office hours.

Sd/- AUTHORIZED OFFICER
SMFG INDIA CREDIT COMPANY LIMITED
(FORMERLY FULLERTON INDIA CREDIT COMPANY LIMITED)

DATE : 03.10.2024
PLACE : LUDHIANA

Before the Central Government |
Registrar of Companies,
4th Floor, IFCI Tower, 61,
Nehru Place, New Delhi - 110019

In the matter of sub-section (3) of Section 13 of]
Limited Liability Partnership Act, 2008 and
rule 17 of the Limited Liability Partnership
Rules, 2009

In the matter of the Limited Liability
Partnership Act, 2008, Section 13 (3) AND In
the matter of VIJAS ENTERPRISES LLP
having its registered office at Plot No.
C-2- B-77-C, Janakpuri C-4, West Delhi,
New Delhi-110058 Petitioner

Notice is hereby given to the General Public
that the LLP proposes to make a petition to
Registrar of Companies, 4th Floor, IFCI

W | ADITYA BIRLA

WS CAPITAL
POSSESSION

herein under and interest therean

ADITYA BIRLA FINANCE LIMITED

Registerad Office; Indian Rayon Compound, Veraval, Gujaral-362 266

Corporate Dffice ;12 Fioor, R Teck Park, Nirdon Compiex, Nr. Hub Mall, Garegaon {E). Mumbal-400 063, MH,
NOTICE [SEE RULE 8 (1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002]
Whereas the undersigned being the Authorized Officer of Aditya Birla Finance Limited [ABFL) under ihe Securitisation and
Reconsiruction of Ananceal Assets and Enforcement of Securty Intarest Act, 2002 (54 of 2002} and in exercise of The powers conlarrad
urar Section 13 (12) read with Bule 3 of the Security Inferast (Enforcement) Rules, 2002 issued 3 Demand Motice dated mentioned
below under Sechion 1302} of the sald Act calling upon yvou being the Borrowers (names and zddressas mentionad below) o repay the
amaunt mentioned in the said notice and interest thereon within 60 days from the date of receipt of the said noice

The Borrowers mentioned harain befow having falled to repay the amaount, nofice i baraby given 10 the Borrowars mentionad haren below
and to the public in general that the undersigned has taken SYMBOLIG POSSESSION of the property descriied herein below in exarciss
of powars conferred an hirm / har under Section 1304) of the sald act read with Rulie B the Sacuerity Interast (Enforcement) Rules, 2002,
The Borrowers mentioned here in below in particular and the public in general are hareby cautioned not to deal with said property and
any daalings with the proparty will be subjact to the charge of Aditya Birla Finance Limited [ABFL) for an amaount &3 mantomad

The Borrower's aftention is mvited 1o the provisions of sub-Sec. 8 of Sec. 13 of the 3ct, in respect of time available, o redeem the secured assets,

Tower, 61, Nehru Place, New Delhi - 110019| |I4 Demand Motice . . Passessian
under section 13 (3) of the Limited Liability Wame of the Borrower(s) Dt & Ofs. Amt. Description of Immovabie preperty (Praperties Mortgaged) Bale
Partnership Act, 2008 seeking permission to 1. Raj Singh, DN Date : |Ad That Pleca and Parcel of Residential House Insida Lat Dara Having Total

change its Registered office from NCT of] %n. Lehana Singh 16.07.2024 |Area Measuring 386,88 Sguare Yards & The Covered Area Measuring 2023

Delhi to state of Uttar Pradesh”. 2. Neelam Devi, Sq. Ft. Campnsing G A Boom , A Shed & A Godown On The Spot Sest of | 28.08,2024
Any person whose interest is likely to be| W[ Wig, Raj Singh & 4 The Space 15 Vacant And Said House is Situated At Villape : Padhana, Tehsil| (Symbalic
affected by the proposed change of the fo, Bir Singh 42,89,872/- |: Nilokher, District ; Karnal, Haryana and is Which ks < Bounded as under ;- | Possession)
registered office of the LLP may deliver or| | |f AN ason  |+In The North ; 100 Feet, Plot Of Raivesr: +In The South : 100 Feet, Road;

cause to be delivered or send by Registered| || |apF| KNLDSBOOOG! 27608 | 08.07.2024 |+In The East : A0 Feet Land Dwner; +In The West : 80 Feat_ Main Foad.

post of his/her objections supported by an L

affidavit stating the nature of his/her interest

u Place : Karnal, Hasyana
and grounds of opposition supported by an

Dt : 0310, 2024

Authorised (Miicer
ADITYA BIRLA FINANCE LIMITED

Floor, IFCI Tower, 61, Nehru Place, New
Delhi - 110019, within 21( twenty one) days

from the date of publication of this notice with |
a copy to the petitioner LLP at its registered
office at the address mentioned above.
For and on behalf of
VIJAS ENTERPRISES LLP
Sd/-
(Vishesh Sagar Agnihotri)
ADDRESS: 402 Lincoln Tower C,
Grand Omaxe Sector 93b, Noida,
Uttar Pradesh-201305
Date: 3rd October, 2024
Place: Noida|

& | Lasl Date for Sutenigsion of Glatms 30100024

Wofice 1= hareby grvan hat GUNESch LErMICS Private Limaed nas commeancad woungany lpdidatan
an B0 2024

Thir slakeheidars of Suntach Ceramics Prvabe Limibed ara hemeby cafled dpon o submél a praol ol
thelr clalms; on or before 3002024 1o the liquidatar &t the address manlioned against Hem 7
Thie irancal criditors $hal sienm Their prood of claims by alecirored miang caly, All alber
slakahalders may submit the proofl of claims i parsan, by post or by efachronic maans.
Lubmission of {alse.or misleading pronds of cleim shall altract panaliss

F~

M' 01.10.2024
Plats: Deki

S
Anvind kum
Regmsiration Moo IBBIAPA-G01/IP-PO11 205201815801 JARS

/

SALE/ AUCTION NOTICE

MAPLE LOGISTICS PRIVATE LIMITED (IN LIQUIDATION)

Liquidator: Mr. Parveen Kumar Adlakha
Liquidator Office: C-3/54 FF Janakpuri, New Delhi-110058
Email:Mapleliquidation24@gmail.com,praveenadlakha@gmail.com

Mob.: +91 9899048896

E-Auction

Sale of Assets under Insolvency and Bankruptcy Code, 2016

Last date to submit the Eligibility documents: 17th Oct. 2024
Inspection of plant & Machinery /Documents etc.: 23/10/2024 to 30/10/2024
Last date for submission of EMD: : 02nd Nov, 2024 (till 4.00 PM)

Date and Time of Auction: 5th Nov 2024 at 3.00 PM to 05.00 PM
E-Auction Website: https://www.eauctions.co.in/

hitps:fiwens eauciions.co.ind

Sale of Plant & Machinery, Fumiture & Fisture and Plotowned by Mapie Logistics Private Limited (In Liquidation)
forming part of Liguidation Eslate formed by the Ligusdator. appointed by the Hon 'ble Mational Company Law
Tribwnal, New Delii Bench Gour Il vide order dated 071h Nov, 2023, The sale will be done by the undarsigned
through the E-Auction platferm ie. M/s Linkstar Infosys Private Limited having website

- Sadar Bazar Branch
4875, Phutta Road, Bara Tuti Sadar Bazar,
— R— Delhi-110006
' DEMAND NOTICE

ANMNEXLURE |
Notice under Sec. 13 (2) of the Securitization and Reconstruction of Finanmcial
Assets and Enforcement of Security Interest Act 2002
Ta,
1. Ws Ritu Impex (Prop: Mrs, Poonam Gupta), Address: 4159, Fahari Dhiraj, Sadar
Thana Road, Central Dalhi, Mew Defhi 110006 Address: Khasta No 29911, Ground Floor,
(alino 17, Village Libaspur, Near Shiv Mandir, New Delhi 110042
2. Mrs. Poonam Gupta Dio Mr. Ram Gopal Gupta (Proprietor, Applicant and
Guarantor), Address: WZ-102, Streat No 2, Shn Nagar, Shakur Basti Rani Bagh, Near
Laxmi Marayan Mandir, Morth West Dafhi, Debhi 110034
Sub: Your Loan accounts na 7166066120 and 7530985458 with Indian Bank, Sadar
Bazar Branch.
The first of you is propriatary concam. The second of yod ars proprietor, Applicant and
Guarantor, Al the request of all of you, in the course of banking business, the following
facilities wers sanchoned and were availed by all of you

SNo_ [Typeoffacliy/Lon Ao [Limt
. 1 | BCL Loan | 7166068120 | Rs 30.00Lacs
2 |Temloan 7590985458 | Rs 20.00Lacs

| The following docurments are execulsd for the abowe faciity by allof you
| Nature of documents: -

Facility ' Documents

| Term Loan 1. 0PN Demand Promizsory Mote dale.
£. Guarantee Agraameant

| | 3. Agreementofterm Loan

| OCC Loan 1. DPH Demand Promissory Mote date.

Z. Guarantee Agraement
3, Agreement ol hypathecation of movables
4, Agreement for open cash cradit [Stock/Book Dabis]

The repayment of the loan Is personally guaranieed by 2nd of you by exscuting an
agreement of guarantee dated 1H08/2023. The repayment of the said loans is secured by
mongage'hypothecation of stock at Khasra No 28111, Ground Floor. Galino 17, Village
Libaspur, Mear Shiv Mandir, Mew Deihi 110042
Despite repeaied raguesis calling upon you o pay the amounts together with interast; all
af you and each of you who are jointly and severally fiable have failed and commitied
defaull in repaying the amaownt due. Both the loan acoounts have been classihied &s Mon-
Performing Assels since 121082024 in accordance with directions  guidelines retating o
assat, dassifications issuad by Resene Bank of India.
The outstanding dues payable by you as on amounts o Bs 50,168,293 .51/ (Rupeas Fifty
Lacs Sideen Thousand Two Hundrad and Nevety-Three and Fifty-one Paisa Onlyl and the
said amound cames further inferest and charges at the agréed rate from 1BAEC2024 il
date of repayment
The term borrower under the Securitization and Reconstruction of Financial Assets and
Enforcement of Securiy Interest Act 2002 means any person who has been granted
financial assistance by Bank or who has given any guarantae or created any mortgage /
creatad charga as sacurity for the said financial assistance granted by the Bank.
Therefore, all of yvou and each of you are hareby called upen io pay the amount due ason
102024 to 50.16,293.51 ((Fupees Fifty Lacs Sodeen Thousand Two Hundred and
Ninety-Three and Fifty-one Paisa Only)together with interest and other charges from this
dated fill date of payment within 60 days fram the date of thes notics msued under Sec
1312) faling which Bank will be constrained toexercise its rights of anforcamant of security
interest without any further raference 10 you under The Securitization and Reconstruction
of Financial Assets and Enforcement of Securily Interest Act 2002 If wou faill to dscharge
your liabdties in full within 80 days from the date of this notice, Bank shall be exercsing our
enforcament rghts under Sec 144) of the Act a5 against the secured assets given in the
sohadule haraundsr
On e expiry of 60 days from the date of this notice and on your failure 1o comply with the
darmand, we shall take necessary steps to ake possessaon for exercising owr rights under
the Act.
Please note that &= perthe provigions of Sec 13{13) of thie Act no transfer of the sacured
assets [giveninthe schedule hereunder) by way of sale, lease orotherwise, shall be made
afterthe date of this notice withaut the prios written consent of the hank.
Neadiess to mention that this Notice is addressed to you without prejudice fo any other
remedy available o the bank. Please note thal this nolice & issued without prejudice 1o
Bank's right to proceed with the proceedings presently pending before DRT! RO of
DETIDRATICourt and proceed with the exwecufion of order’ decree obiained! 1o be
obtained.
Please note that the Bank reservas its right fo call upon you io repay the facliies thiat may
aris2 under the outstanding bills discounted. Bank guarantees and letiers of credit issued
and established on vour behall as wall as ather contingent liabiities
“We draw attention to the provissons of Sechion 13(8) of the SARFAESI Act and the Rules
framed thesa under which deals with your rights of redemption over the securities”.
The undersigned is a duly Authorzed Officer of the Bank to isue this Nolice and exercse
powers under Saction 13 aforesaid
SCHEDULE
The specific details of the assets in which securly interes! |s crealed are enumarated
haraunder.
Hypothecation of Stock and Book Debits at:
1. Khasra No 2911, Ground Floor, Gali no 17, Village Libaspur, Near Shiv Mandir,
| New Delhi 110042,

iFIar.:a: Delhi, Date: 18082024  Authorised Officer, Indian Bank, Chandni Chowk

Classifieds

PERSONAL

I,LRup Daman Singh,S/0O-Amar
Singh,House No0.43,Block-8A,
Geeta-Colony,Delhi-110031,

ing

afijaciong; Kindly infomm ke uredarsig-
mar in wnling cn the bakns manboned
address within T days of the prescen
Komir & Adsoesi m | Aduocaticn & Conel LimEs)
2K, 3 F

i -l

Impartant Note:

1, E-Auction will be conducted on “AS is WHERE 5", "As i WHAT is" and “WHATEVER THERE is BASIS" through
approved service proviser bY's Linkstarinfosys Private Limited,

2. The Complele E-Auckon protess document contaming details of Ihe Assets, onfine & auction Bid Farm,
Declaration and Underiaking Form, General Terms and Conditions of onling auction sale are available on
website wew gauctions.codn.

3, The sale shall be subject to provisions of Insotvency & Bankruptcy Code, 2016 & regulabions made thereundss

CHANDNI CHOWK : RANMNIWAS ADVERTISING & MARKET-
ING, Ph.: 9810145272, 23912577, 23928577, CONNAUGHT
PLACE z HARI OM ADVERTISING

o9811555181, 43751196

r 3%, Shiang Vs, kod hisger, kst 15
e 11111253272
o s e s ey

CONPANY Ph.:

NORTH

$ For All Advertisement Book

Parti Reserve Price EMD Amt.  |Incremental have changed my name to
= s (INR) (NR) | value (INR) Ripduman Singh.
= [fatir SeknREPREEY., - BLOCK -A (Plant & Machinery) | T 4104480/ ?4,10448- | 7 40000/ Permanently.
rlassifieeds Piant & Vacieryocateat WARDHA Nagpur) (Rupees Forly One Lac | (Rupees Fou Lac | Rupees Foty
FECIRA AR THIMTE T WM T R, |-|-|i'.‘_|||'||!||I TrLII:,ZI'i.SulHWE‘?‘-‘“‘IM!’E?‘HE‘E Four Thowsand Four | Ten Thousand Four Thowsand -
Hundred Thirty Hundred Forty Only I,RF/)aR\lllsgn,SSé?kKﬁwar |_-I_a|r,]
ek il i W , - | r, .
CLASSIFIED AD DEPOT (CAD) SN ) e : Manesar.Disstrict-Gurgaon, q
Book classified ads at yvyour nearest Express BLOCK-B RPeA s fis T 1783286 : '?EE'EE"'I L 1 1?':4‘*:"" Haryana-122004,have
Group’s authorised Classified Ad Depots F'I_am & r_nﬂam.nnrg,r_lncatf:d al LONI GAZIABAD ||_Fl1.pn3|35 Seventeen Lac| (Rupees One Lac [E‘.uﬂﬁes changed my name to Parveen
(UP) mainty Containers/Jeep/ Trailer/ Eighty Eight thousand | Seventy Eight Eighteen vadav
EAST Motoreycles! Truck and soma Furnitues | Two Hundred Eighty Six | Thousand Eight Thowsand )
PATPARGANJ - CHAVI ADVERTISERS. Ph.: 9899701024 Fixtures AND Inventory (spare Farts) only) Hundrad Twenty Cnly) 0040752374-9
22090987, 22235837, PREET VIHAR : AD BRIDGE COMMU- Nine Only) |
NICATION, Ph.: 9810029747, 42421234, 22017210, BLOCK-C T 93032 T Ha00- [ F 1000~
SHAKARPUR :©: PARICHAY ADVERTISING & NMARKETING, Furniture & Fixtura and motorcycles [ying (Rupeas Fifty Three (Rupees Five | (Rupees One PUBLIC NOTICGE “
Ph.: 9350309890, 22519890, 22549890 Faigarh [MP) mainly motorcycies and some Thousand Thirty Two | thousand Three Thousand Motice s hersby pven Io the General
WEST furniture fixtures _only) hundred only) | only Salbe Singh 1 caing 10 b8 owter
JANAKPURI : TRIMURTI ADVERTISERS, Ph.: 9810234206, BLOCK-D T T11Baga e ) T S000- Proparty No. 201, aea measeing 258 m
25530307, KAROL BAGH (REGHARPURA) : K R ADVERTIS- Book debls {Deblorsyishort term loans and (Rupees Une crore. | |Rupees Eleven Lac| (Rupees Fifty AT QLT Teem . S
ERS, Ph.: 9810316618, 9310316618, 41547697, KARAM- Equity Shares of ODC Movars Pt Lid 100% Elevan Lac Eighteen | Eleven Thousand | Thousand ;'malr-r.lrn;l HJruI:g.: Hln: I:m:_rl'r:m
PURA : GIVI ADVERTISING & NVMARKETING PVT. LTD., Ph.: subsidary (Rs. 30100000/~ Book Value NIL) rousand Four | Eight hundred Forty only) Dethi: vide GPA. ATS & Wiljs| duted
9310333777, 9211333777, 09810883377, N EW MIOTI (Thess are unaudsted Book detds based an Hundred Eighty Eight Eight anly) 2006 2027 mxmodad by M Yugasniar
NAGAR : MITTAL ADVERTISING, Ph.: 25178183, balanca shaet as on 31.03,2022) only) _"“"'-’* Al s hestetry l"“F""'-_"J
9810538183, 9555945923, MOTI NAGAR - UMA ADVER- BLOCK-E 7 6419300 2661030 | T 30000 il el
TISERS, Ph.: 9312272149, 8800276797, RAMESH NAGAR - . | : _ A | : o UTR LR T
) Assads lying in control of other companies [{Rupees Sixy Eight lac| (Rupess SixLac | (Rupeas Thirty VWIS 0ol 8. Ioan. oM. our oheet
POSITIVE ADS, Ph.: 9891195327, 9310006777, 65418908, [V : [ P oiTrAL thes- el -propaity.. I iyt ]
TILAK NAGAR : SHIVA ADVERTISERS, Ph.: 9891461543, Ningteen Thousarid Eighty Une Thousand pa any ohjcionis upon e bwnsrshig
25980670, 20518836, VIKAS PURI : A AKAR ADVT. MIEDIA Three Hundred oniy) Thousand Mine anly) - abowe owner aver e said propaty,
Ph.: 9810401352, 9015907873, 9268796133 | Hundred thirty only} | s sasmongageNitigation & any atfer

TIS HAZARI COURT : SAlI ADVERTISING, Ph.: 9811117748 |4, For any querry pl send mad ai maplaliquidation24@gmail.com or call quidator

KINGWAY CAVIP z SHAGUN ADVERTISING, Ph.: Sdi-

9818505505, 27458589, PATEL CHEST (OPP. MORRIS Parveen Kumar Adlakha

NAGAR POLICE STATION) : VMIAHAN ADVERTISING & MAR- Diake : 103,10,/ 2024 Registration No. IBBIIPA-D02/P-NO1034/2020-2021/13236

KETING, Ph.: 9350304609, 7042590693, PITAMPURA Place: New Delhi Email: mapleliquidation24i@gmail.com | Mob.: 93839048836 L
(PRASHANT VIHAR) z PAAVAN ADVERTISER Ph.: !

9311564460, 9311288839, 47057929

SOUTH

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verity its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.

CHATTARPUR : A & M NMEDIA ADVERTISING, Ph.:
9811602901, 65181100, 26301008, KALKAJI : ADWIN
ADVERTISING, Ph.: 9811111825, 41605556, 26462690,

VIALVIYA NAGAR : POOJA ADVERTISING & MARKETING
SERVICE, Ph.: 9891081700, 24331091, 46568866, YUSUF
SARAI : TANEJA ADVERTISENMENT & NMARKETING Ph.:
9810843218, 26561814, 26510090

Call

FARIDABAD (NEELAN FLYOVER) :©: AID TINME ((INDIA)
ADVERTISING, Ph.: 9811195834, 0129-2412798, 2434654,
FARIDABAD (NIT, KALYAN SINGH CHOWK) : PULSE
ADVERTISING, Ph.: 9818078183, 9811502088, 0129-
4166498, FARIDABAD : SURAJ ADVERTISING & NMARKET-
ING, Ph.: 9810680954, 9953526681, GURGAON : SANIBOD-
Hl NEDIA PVIT. LTD., Ph.: 0124-4065447, QO9711277174,
9910633399, GURGAON :: AD VVIEDIA ADVERTISING & PR,

Ph 9873804580, NOIDA (SEC. 29) : RDX ADVERTIS_ING,
Phi eaoozeaiall o1Zo-asisois. NowbA (sEc- ey =il | [ \We therefore recommend that readers make

LAKSHNMI ADVERTISERS, Ph.: 9873807457, 9911911719
GHAZIABAD (HAPUR ROAD TIRAHA. NR GURUDWARA) :
TIRUPATI BALAJI ADVERTISING & MARKETING,
Ph.: 9818373200, 8130640000, 0120-4561000

EDUCATION (IAS & PVMIT ACADEMIIES)
FRIENDS PUBLICITY SERVICE 23287653, 23276901, 9212008155

For CAD enquiries please corrtact -
ROHIT JOSHI 9818505947, ABHINAV GUPTA 9910035901

necessary inguiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

O

finl

For booking classified ads, please contact O11-23702148,

0120-6651215, E-mail : delhi.classifieds@expressindia.com

financialexp.epaptin New Delhi
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BOOK RUNNING LEAD MANAGER TO THE ISSUE REGISTRAR TO THE ISSUE COMPANYSECRETARY AND COMPLIANCE OFFICER
X7 i
VIVRO LINK Intime
Vivro Financial Services Private Limited Link Intime India Private Limited Shiv Texchem Limitad Investors may contact the Company
BO7/608, Marathon lcon, Opp. Peninsula Corporate Park, OF. (anpatrao Kadam Marg, Veer Santaji Lane, C-101, 1st Floor, 247 Park, L B.S. Mang, Vikhroli (West), Mumbai - 400 083, Maharashira, India. 602, Gth Floor, Savoy Chambers; Hasmukh Nagar, Secratary and Compliance Officer or the
Lower Parel, Murndsai = 400 033 Maharashira, India i g 149 4 = . Reqisirar io the ssue in case of any pre-
Telephone: +81 22 6666 B0 I Telaphone: +31-810 511 4342 Santacruz (W), Mumbai - 400 054, lssue of postlssue related grievances

Email 1D imvestorsfvivra.net

Investor Grievance IDi: investors@vivio.net
Website: www.wivro.net

Contact Person: Aradhy Rajyagunu! Kruli Saraiya
SEBI Registration No.: INMODDD10122

ClM: LnEHEI]G.’E-%F'TEI]EEHEI.a_

Email ID; shivtexcham.smeipo@inkintme.in

Investor Grievance ID: shiviexchem. smeaipa@linkmdime.in
Website: v linkslime com

Contact Person: Shanti Gopalkrishanan

SEEB| Registration No.; INROOO004058

CIN: ST 190MH 1999P TS 118368

Telephone: +371 96195 11788 including non-raceipt of latters of

: - Alltment, nor-credit of Allatbed Egquity
il; cxi@shidexchem.com : : :
Email: cs@shiviexc e Shares in the respective beneficiary

Company Secretary and Compliance Officer: Ms, Dinky Jain accaunt, non-recaipt of refund orders or
CIN: L2411 0MH2005PLE152 341 nar-recelpl of funds by electronic mods,
gtc,

AVAILABILITY OF BID-CUM-APPLICATION FORMS: Bid-Cum-Application Forms can be obtained from the Regstersd Office of Company, Shiv Texchem Limited, Tel No,: +81 96185 117388; Office of Book Running Lead Manager: Vivro Financial Services Private Limited, Telephone Number, +31 22 6668 8040 Emall 14 investorsi@avio, net; Sef Certified Syndicate
Banks; Registered Brokers; Designated RTA Locations and Designated COP Locations for participating in the Issue. Application Fomms will also be available on the websiies of the Siock Exchange and at a6 the Designated Branches of 35BS, the liztofwhich s available on the websites ofthe Siock Exchangeand SEBI
AYAILABILITY OF RED HERRING PROSPECTUS: Invesiors are advised to refer io the Red Heming Prospectus and the Risk Factors contained therein before applying in the fssue. Full copy of the Red Heming Prospecius shall be available at the website of Stock Exchange at www Dseindia, com, the website of Book Running Lead Manages af www, vivronet and the

wiahsde of the lgsier Cormpany athilpslshedexchen, com/

ESCROW COLLECTION BANK/REFUND BANK/BANKER TO THE ISSUE & SPONSOR BANK: Axis Bank Limited
Al capiialized ferms used harein and rot specifically defieed shall have the same meaning as ascribed o them in the Red Herming Prospectss dated September 30, 2024

Date: Octlober 2, 2024
Place: Mumbal

For Shiv Texchem Limited

adi-

Vikas Pavankumar

Chalrman & Managing Director
DIN: 00323716

Digclaimer: Shiv Texchem Limited has filed & Red Hering Prospeches dated Seplember 30, 2024 with the ROC. The Red Heming Prospectus shall be made availabée on the website of the SEBI at www sebigovings wel a3 on the website ofthe BELM i.e., Vivro Financial Services Private Limided st weow vivng nel, the website of the BSE al www bseindiacom, Any
potential investorshoukd note that investment inequity shares invalves a high dagree of risk and for detaits ralating lo such risks, see "Risx Factors” beginning on page 31 of the Red Herring Prospecius.
The Egwty Shares have not been and will not be registered under the LS. Securities Actof 1933 " Secunties ) and may not be iszwed or sold withan the Undted States {as defined in Regelation S under the Securifies Act), excepl pursuant 5o an exarnption from, orin a franzaction not subject to, the registration requiremenis of the Secunties Acl Accordingly, the Equity
chares are only being issued and 5ok outside ihe Unifed Sigtes in offshore transacdions in compliance with Beguiation 5 under the Secunbes Act and applhicabls laws of ihe jurisdschan where iheissue ooours

The Equity Shares have not been and will not be registered, Iistad, orotherwise qualified in any other jurisdiclion outside India and may not be ssuad or sold, and appscations may not be made by persons in any such jurisdchion. excapt incompliance with the applicable taws of such jurisdsction
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“"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verity its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering iNnto any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.
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